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BEFORE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI

Original Application No. 353/2022
(IA NO. 69/2023, 1A NO. 146/2023)

KARTIK SHARMA ... Applicant
Vs

STATE OF UTTARAKHAND & ORS. ...Respondent(s)

ACTION TAKEN REPORT ON BEHALF OF UTTARAKHAND
POLLUTION CONTROL BOARD IN THE AFORESAID MATTER

]. That the above-mentioned matter was listed for hearing on 03.12.2025,
wherein the Hon’ble Tribunal was pleased to pass the following directions

vide its order dated 03.12.2025:

“_.9. Since it has been pointed that now fresh proceedings are taken up
against 49 defaulting hotels for levy of EC from the date of violation by
complying with the Principles of Natural Justice. Therefore, we direct the
UKPCB to take expeditious steps and complete the process of calculation
and levy of EC after duly following the Principles of Natural Justice and
submit the action taken report at least one week before the next date of

hearing.

bk

2. That the present updated Action Taken Report is being filed in continuation
of the earlier ATR dated 11.11.2025 submitted before this Hon’ble

Tribunal with respect to the imposition of Environmental Compensation

(EC) upon 49 hotels.
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3. It is humbly submitted that out of the said 49 hotels, 19 hotels has preferred

appeals before this Hon’ble Tribuna whereas in compliance with the order

dated 17.04.2025 of this Hon’ble Tribunal, fresh show cause notices were

issued and opportunity of hearing was granted to the concerned hotels.

all 19 hotels. The details are as follows:

. That thereafter, final Environmental Compensation has been imposed upon

S. | Name of | Date of | Date  of | Date of | No. of | Revised Present
No | the Unit Second Reply Final Days | EC (in | Statues
Show Assessment | of Rupcees)
Cause Violat
Notice ion
1. | Hotel 27.05.2025 | 17.06.202 | 27.01.2026 | 209 | 4,70,250/- Appeal
Landour 5 No.
Residency 10/2026
2. | Hotel 27.05.2025 | 19.08.202 | 27.01.2026 | 452 | 10,17,000/- Not
Vikas 5 deposited
3. | Hotel 27.05.2025 | 12.11.202 | 13.10.2025 | 500 | 11,25,000/- Not
Heavens 5 deposited
Yiew
Resort
4. | Hotel 27.05.2025 | 28.06.202 | 27.01.2026 | 1249 | 28,10,250/- Not
Rockstone 5 deposited
5. | Hotel 27.05.2025 | 17.06.202 | 27.01.2026 | 503 | 11,31,450/-| Appeal
Valley 5 No.
Vista 09/2026
6. | Hotel 27.05.2025 | 23.06.202 | 16.10.2025 | 296 | 6,66,000/- Appeal
Charlene 5 o No.
87/2025
7. | Hotel 27.05.2025 | 12.11.202 | 16.10.2025 | 1418 | 31,86,000/- | Appeal
Green 5 No.
View 76/2025
8. | Hotel 27.05.2025 | 23.06.202 | 16.10.2025 | 819 | 18,40,500/- | Appeal
Prestige 5 No.
7512025

v
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9. | Hotel 27.05.2025 | 17.01.202 | 10.02.2026 | 448 | 10,08,000/- Not
Welcome 6 deposited
10. | Hotel 27.05.2025 | 23.06.202 | 16.10.2025 | 442 | 9,94,500/- Appeal
Ramanand 5 No.
Regency 83/2025
11. | Hotel 27.05.2025 | 12.11.202 | 16.10.2025 | 480 | 10,80,000/- Not
Tourist 5 deposited
Home
12. | Hotel 27.05.2025 | 12.11.202 | 16.10.2025 | 437 | 9,83,250/- Appeal
Piknik 5 No.
86/2025
13. | Hotel JS | 27.05.2025 | 12.11.202 | 16.10.2025 | 1347 | 30,30,750/- | Appeal
Inn 5 No.
88/2025
14. | Hotel Sky | 27.05.2025 | 12.11.202 | 16.10.2025 | 490 | 11,02,500/- Not
Touch 5 deposited
15. | Hotel 27.05.2025 | 12.11.202 | 16.10.2025 | 443 | 9,96,750/- Appeal
Dream 5 No.
Palace 85/2025
16. | Hotel 27.05.2025 | 12.11.202 | 16.10.2025 | 441 | 9,92,750/- Appeal
Castle 3 No.84/202
View 5
17. | Hotel 27.05.2025 | 22.06.202 | 16.10.2025 76 1,71,000/- EC has
Spring 5 been
Unit  of deposited
Luxmi
Resort
18. | Hotel 27.05.2025 - 27.01.2026 | 900 |20,25,000/- Not
Valentine deposited
19. | Hotel 27.05.2025 | 24.06.202 | 27.01.2026 | 271 | 6,09,750/- Not
Akanksha 5 deposited
Anand
Palace

In this connection, copy of the final assessment letters is being marked and

filed as Annexure-1.

)




937

S. That in respect of the remaining 30 hotels, show cause notices were issued

vide dated 27002005 The details thereof are as under:

S Name of the Unit F Date of  Date of | Date of | Revised
No. !  Second Show ll Reply - Final EC (in
1 ' Cause Notice | Assessment | Rupees)
{ i : . ot [ P
1 Hotel Minerva, | 27.09.2025 | Not
' | Mussoorie . i submitted
": | Hotel Karma Villas 27.00.2025 | Not - B —4
i : submitted
lr ']'iﬁb'lliﬁ&'m%ci 27.09.2025 | Not |
U S —————— submitted i
"4 Hotel 1 India (Hotel submitie
| Hard Rock)
S How  Himalayan | 27.09.2025  [15.11.2025 281250 |
! Breeze EC has
| been ‘
1 submitted
| {
6. | Hotel Shingar 27.09.2025 Not
submitted
7. | Hotel Sapphire 27.09.2025 Not
. submitted
1
8. | Yog Holistic | 27.09.2025 30.10.2025 Under
Wellness centre unit Scrutiny
of Aron Resort
9. | Hotel Carlton | 27.09.2025 Not
Plaisance submitted
| 10. | Hotel Royal Mansion | 27.09.2025 Not
submitted
{ 11. Hotel Bright Star 27.09.2025 Not
' submitted
2. | Hotel London House | 27.09.2025 | 06.01.2026 Under
Scrutiny
5 o Nandan | 27002025 |Not -
(Dunsvirk Court) submitted
RN J—— - WIS S— NN, | SIS —=

gy
4
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14. | Hotel Mussoorie Mid [ 27.002025  [Not |
View submitted
15| Hotel Tlbert Manor [27.002005 [Nt |
(Hotel Emal) submitted
16. | Hotel Notting Hill A | 27092025 | 26.10.2025 Under
lllli}l of Loharu Sc[u[iny
Infrastructure  Pvt.
Ltd
17. | Hotel Grand The | 27.09.2025 Not
Mall (Hotel Ashoka submitted
Plaza)
18. | Hotel Urvashi Palace | 27.09.2025 Not
submitted
19. | Hotel Plazo 27.09.2025 24.10.2025 Under
scrutiny
20. | Hotel Elegant Hill 27.09.2025 Not
submitted
21. | Hotel Sun And Snow | 27.09.2025 Not
(Kamakshi Grand) submitted
22. | Romeo Lane The |27.09.2025 27.11.2025 7,87,500/-
(;)Z@de House EC has
(Radison Tara) been
submitted
23. | The Claridges Hotel | 27.09.2025 17.10.2025 Under
Pvt. Ltd. scrutiny
24. | M/s Hotel Garhwal | 27.09.2025 25.10.2025 | 23.02.2026 Appeal No.
Terreis 32/2025
25. | Hotel Prakriti 27.09.2025 Not
submitted
26. | Sunset View Resort | 27.09.2025 Not
submitted
27. | Hotel Jass Resort 27.09.2025 Not
submitted
28. | Hotel Aashna 27.09.2025 Not
submitted

L
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29. lHoteI Natraj Palace | 27.09.2025 25.10.2025

U/O Kiran Divya
30. | Wild Flower house | 27.09.2025 16.10.2025 4,95000/-
Hotel (Tandon Hotel) EC has
been
submitted

The Show Cause Notices dated 27.09.2025 has already been placed on record
before this Hon’ble Tribunal and is duly paginated from pages 789 to 846 of the

Action Taken Report dated 18.04.2024.

. That the details of calculation of Environmental Compensation imposed against
the hotels and the rate at which it is calculated was sought from compliance &

monitoring cell of UKPCB. The details of EC calculation and EC imposed against

the hotels is as follows:

1. As per the decision taken and procedure approved by the Uttarakhand
Pollution Control Board in the 23™ Board meeting, in case of violation
observed, the Environmental Compensation on the industrial
units/operations is calculated as follows:-

EC(inRs.)=PIXNxRxSxLF x VF

PI — Pollution Index,

N —No. of days of Violation,

R — Rupee Factor,

S — Scale of Industry,

LF —Location Fcator &

VF — Violation Factor

However, in case of violation observed, minimum Environmental

Compensation (per day) is also decided as follows:

P
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Category of Air Water Hazardous
Industry Waste
Red 2400 2400 1200
 Orange 1500 1500 750
Green 900 900 450

The aforesaid information has already been placed on record before this

Hon’ble Tribunal and is duly paginated from pages 346 to 350 of the
Response Affidavit dated 18.04.2024.

il.

The Hon’ble Supreme Court in /n Re. Cognizance for extension of
Limitation, vide order dated 10.01.2022 directed as follows:

“I. The order dated 23.03.2020 is restored and in continuation of
the subsequent orders dated 08.03.2021, 27.04.2021 and

23.09.2021, it is directed that the period from 15.03.2022 till

28.02.2022 shall stand excluded for the purposes of limitation as

may be prescribed under any general or special laws in respect of
all judicial or quasi-judicial proceedings.

Il. Consequently, the balance period of limitation remaining as on
03.10.2021, if any, shall become available with effect from
01.03.2022.

HI. In cases where the limitation would have expired during the
period between 15.03.2020 till 28.02.2022, notwithstanding the
actual balance period of limitation remaining, all persons shall have
a limitation period of 90 days from 01.03.2022. In the event the
actual balance period of limitation remaining, with effect from

01.03.2022 is greater than 90 days, that longer period shall apply.
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In compliance with the Hon’ble NGT’s order dated 29.07.2024,
during re-assessment of EC, it was found that certain hotels fall
within the category of establishments operating without valid CCA
either prior to 21.12.2019 or commissioned thereafter and operating
without consent. Thereafter, UKPCB in its 23™ meeting decided that
w.r.t., the hotels which were operating without consent, it would be
appropriate to assess EC from 21.12.2019 or from the start date of
operation, whichever is higher.

7. That the Uttarakhand Pollution Control Board is committed to ensuring

compliance with the directions given by this Hon’ble Tribunal.
8. The above report is being submitted for the kind consideration of the

Hon’ble Tribunal.

/trz'-f‘ ﬁ“?‘:_‘ﬁ—;—‘
(Dr. Parag Madhukar Dhakate)

Member Secretary
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E-mail : msukpcb@yahoo.com, 3¥HIE: 0135-2607092
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M/s Landour Residency,
Clock Tower,

Mussoorie, Dist. Dehradun.

Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974
as amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

Lrce

y&Rvl | 710 I R iftrewer § SRR e Wo 53 /2025 ¥ WIRG vy 7 dopw # seae WRIGy
a%aramzﬂa?mia@aa M/s landour residency, Mussoorie ﬁﬁﬁﬁ’fﬁqﬁh@ﬁﬂﬁmﬁ$m
®) YGE A gY PRV qare ANfed W fbar mar o, R @9 # Bcd gRT oA ware W far |
97 Wae &1 5 g 78 2 fr '

1. Hotel has consent upto 30.09.2024
Hotel is connected with STP for treatment of the sewage.

Board has imposed environment compensation of Rs 470250/- (Total amount payable Rs 454500/~
after deducting previously deposited amount Rs. 15750/-).
4. Unit requested for waive off the compensation amount.

aﬁm%mﬁmawﬁmaﬂﬁ@ﬁmm%wwmmm%—

1-  Hotel has come in to operation on 19.10.2022
2-  Hotel has applied for Consent to Operate on 16.05.2023
3- Hotelis in Green Category.

4-  Environment Compensation was imposed from 19.10.2022 to 16.05.2023 for 209 days @ Rs
2250/day

ama\égmwfawﬁuﬂﬁqﬁ%akmwaﬂa‘?ﬁw19102022%16052023%3?&131@3%{
209 7 @ vaiavoit aiftgfef %o 470250 /- s 2, Rt © o 15750 /— mm@@%am‘am
454500 / — aﬁwﬁéu%lmmﬁaa$mmaﬁmﬁamﬁ§qﬁﬁwaﬁn§wﬁ1m

15750/~ B TR §Y TN LFRIRT B0 454500 /— @ Wil afgf & wv % 9 § 30 R A o
Sl Ghlaa o |

q9e

(eh0 wRrT g @)
wew wia
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UKPCB

E-mail : msukpcb@yahoo.com,

ﬁqiwzy 01.2026

THiG-g@dEd/Taa. , Gen — | ¥3 —
W ¥

M/s Hotel Vikas,
The Mall Road,
Mussoorie, Dist. Dehradun.

Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974
as amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

TENey,

wﬁmom;‘\usﬁaaﬁmwﬁmwﬁaﬁom/zozaﬁqrﬁﬁﬁﬂhamﬁmam
% 3led & IWid lcd M/s Hotel Vikas, Mussoorie ﬁqﬁﬁﬁ’fﬂmﬂﬁﬂmﬁqﬁﬂ’f HRY Bl
5% IRQ gy 9a vaaReid &figfd 8 HRO qawi Afew faAie 27.05.202 &1 §ed o | 9@ @ #9 A
a1 gy M e s 20082025 § 9D g1 B g e w9 @ JeR T &

Hotel has consent upto 30.09.2026 S

Hotel desires exemption for covid period from the calculation of violation days.
Connected with STP for treatment of the sewage.

Board has imposed environment compensation of Rs 1768250/- (Total amount payable Rs
1730250/- after deducting previously deposited amount Rs. 38250/-).

5. Unit requested for waive off the compensation amount.

B

P19 arafy (RATF 15032020 ¥ 28022022 T%) B Wafewefy ety & et & or | AR A
¥q o0 wared e @ faAme 10.01.2022 # aiRa AW “L The order dated 23.03.2020 is restored
and in continuation of the subsequent orders dated 08.03.2021, 27.04.2021, it is directed that
the period from 15.03.2020 till 28.02.2022 shall stand excluded for the purposes of limitation
as may be prescribed under any general or special laws in respect of all judicial or quasi-
Jjudicial proceedings. II. Consquently, the balance period of limitation remaining as on
03.10.2021, if any, shall become available with effect from 01.03.2022. III. In cases where the
limitation would have expired during the period between 15.03.2020 till 28.02.2022,
notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of
limitation remaining with effect from 01.03.2022 is greater than 9 : {
e 'ﬂ?%i ik nﬁu"T qaf i ol g an 90 days, that longer period

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed

1o be extended to exempl new establishment from mandatory statutory compliances during th
period from 15.03.2022 to 28.02.2022. S o

The Hon'ble Supreme Court vide order dated 10.01.2022, directed that the peri

01. , e period from
15.03.2020 to 2:?. 02.202_2 shall stand excluded for the purposes of limitation prescribed uf:;er
general or special Iaws‘m respect of judicial or quasi-judicial proceedings. Accordingly, even
where a hotel has submitted its application for consent during the COVID-19 exclusion p;.*riod

- =

Environment Mﬂ. Hﬁﬁ q'[ai HeN ﬁa, W

. 0135-2607092

11
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which amounts to a continuing offence and the filing of the application does not, by itself,
legalize the operations during the pendency of such application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating
under a valid consent prior to the Covid period and whose consent exemption, that to only Jor
the period i.e., 15.03.2020 to 28.02.2022.” '

Aedl @ YR 7 Frated Afieal ¥ Suoe Yot @ AR R AERER J@ FREA 8-

1. gled @ AP 31.032021 7@ $! WeAfa g 2|

2 Pied gr i far T @ R Refie 23.052023 A WeARY ¥ AT AT AT B 1 30.00.2024 TF Y
wenfa € T )

3. Tt e B OFER vy sl @ oider dea B waEE fRAid 01042021 ¥ ReAie
26052023 ¥ TTS G WEHR ¥ oG 7 R T ¥ o @y F 786 o 2 & wafawdy
gfogfd &1 siiwe g ma 2 '

Aed @ WA ¥q fid 31032021 7@ 3 e o o, W pifde ol ¥ W@ g€ 8| Bed
g1 ERRY TR ¥ e RAid 26052023 F fban mn } | I ded H A8 g A 01.04.2021
¥ RAIT 26052023 TF I 786 R, B0 2,250 /— YRIRA B R VA Gt Taeia afgfit w0 1768500/ —
IRfT A T 2| e wareRr A Rueh & wv ¥ 39 Bed R fde I & exemption @
BN St 5 ReTd 01.042021 ¥ AP 28022022, T 334 A ¥ | ¥y wateei axfie! 8 eeiod B
f2a% 01.032022 W 26052023 W &N, I SR W %0 2,250 /— WffEA B TR | G T0 1017000/~
F ggfaeig aﬁfqﬁaqmmmamm3azsu/—mmamf%ﬂnﬁ%ammﬁrm9,73,75_0/-
T 2

o el SRR @ B Seeio B AW 01032022 W 26052023 T B o A iy erfogfd
aﬁmﬁﬁmﬁhﬁmﬁamz,zm/—uﬁﬁﬂaﬁﬂ@m1017mo/—ﬁfmm%|aaamﬁ;
ﬁﬁqﬁﬁmaﬁnﬁwﬁmaaz&/—aﬁm@mm&rm9,73,750/—$‘twfamaﬁqﬁ
3 wu A 9 § 30 A1 A o wwen gfEa w)

Tad
(&0 w1 MR THw)
oW wfag
- frfafea @ qErf 7d amews sriae og M|
1 A AR, STV YT A 9, <SRG |
2. T G| : 2

G'?L/
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b r,-.;,iﬂ | l_lFE IR FIT PRI A
“‘ - {/ E‘zestyle Fort "IﬂQT aﬁ qqh'\rur qq"
vironme
) 468, FED, D, TESEN NS, &G
E-mail : msukpcb@yahoo.com, : 0135-2607092
G- U/ T T 185 86672025" 1| 7,10.2025
¥ ¥,
M/s Heavens View Resort,
Kurli Chowk, Mussoorie,
Dehradun.

fd§u:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

R,

e & W0 ISy eRa e # SR ardier wo 09 /2025 ¥ iRd oty g demw A
JET AR B ﬂzﬂﬁ @ UG BICe M/s Heavens View Resort, Mussoorie &I ‘-ICT ¥ faifa
iRy SRR @ ARY B %G FR gY I ey g 8g R e New R
27052025Wﬂaﬂfﬁlw$mﬁm:mﬁﬁamﬁﬂﬁqwmgzozsﬁmm
fe g e &Y @ 9OR T €

1. Hotel has consent upto 31.03.2021 & subsequently hotel has applied for its renewal on 23.06.2023.

2. Hotel has obtained Consent to Operate for 30.09.2027.

3. Hotel desires exemption for covid period from the calculation of violation days.

4, connected with STP for treatment of the sewage.

5. Board has imposed environment compensation of Rs 4,09,500/- which was revised and further
compensation was issued @ Rs. 11,25,000/- (Total amount payable Rs 715500/~ after deducting
previously deposited amount Rs. 4,09,500/-).

6. Unit requested for waive off the compensation amount.

fled gNT Bifde—19 @l (RAID 15032020 | 28022022 T) H Wiawoia &g & Rawt
@ T ¥ TeY @A BT e R T 8| W @ W 12 Bical gNT e Yogieer o
yeuu PRI A€ # WERl ¥ e Y b1 Sooig fddr T4 B |

IF W 9 @ e afaedr @ w< WY < o T, R S99 g W0 WaTed e
& feid 10012022 # WIRT S

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

1I. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation
remaining with effect from 01.03.2022 is greater than 90 days that longer period shall apply.™

Fw g0 g fow T e fe
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In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from

. 15.03.2022 to 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence
and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clanty, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”

D FATde 9 SR el § Sude YU @ MR W EER d@Td S 8-

1, BIcd I fRAIP 31.03.2021 TP 3 Plg TeAd WG a1 & | 3 g9 g W & o1 yaweH
WoR I TE 2|

2. Bed gRT gid a1 7 € % R 23.06.2023 ¥ Gewle &g YoM AR 3 foar
2| Frfey Al & STER SElT W wEAi e ot [l e 06.11.2023 F far
TR

3. T el & AR e afigft &1 sidad gled & Hare Qe 24.06.2022
¥ fasid 06.11.2023 (WEARY 2 3mdgT o fafd) d@ foar T 2| S @™ FoT 500 f
g & vt afdgRl @ sidwer far mar 2

4. BT GR oW 5 T it 3@ B Joated B g P TN | qEY W@ TR
FU SR A T @ w9 ¥ oo 2

9I¢ N1 S 3@ g 500 e @ wafevoig afoufd w0 11,25000/— IR B, R 9

%0 409500/~ S FRW T § T G W0 715,500/~ H TR 7 F| G AIHT T
P T U Y G F Py vafavoiia iR S0 11,25,000/— # W O BN T SRIRT w0
409500 /— I BETI Y T IR B0 7,15,500 /— YiaRviig &gl & &7 § ARG &)

W B
ALY

P —
@wmwwﬁ
wew wfug

uﬁﬁ‘-wﬁ- freferfaa @1 Yaemd 14 smawe srad 8 i)
. & Sifirerd, STRIETS yeyr i A, QR |

2. TS HIgd |
de_

14
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ST d ety o 0 28 e o

M/s Hotel Rock Stone,
Mall Road,

Mussoorie, Dist. Dehradun.

Dircction under section 33A of the Water (Pfevention & Control of Pollution) Act, 1974
as amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

TR,

YRV 7 A0 IR &R i F SRR adfiet wo 55,/2024 ¥ WRa Pl @ depd H ame weey
@ e D SWIA BIcd M/s Hotel Rock Stone, Mussoorie @1 gd A farfa qafeedin sfogff & smy
P ¥GQ B §Y BNV gl Afew SR foan ar o, Rred w9 # gted g1 o v Iq frar
I Wae b g Rg e 2 b

1. Hotel has consent upto 30.09.2024

2. Hotelis connected with STP for treatment of the sewage.

3. Board has imposed environment compensation of Rs 2810250/- (Total amount payable Rs
2778750/- after deducting previously deposited amount Rs. 31500/-).

4. Unit requested for waive off the compensation amount.

BIcd @ yIded 9 dRIay Afedl A e Y9El & AER W FEIER ard e -

1- Hotel has come in to operation on 17.05.2008 '

2- Hotel has applied for Consent to Operate on 23.05.2023

3- Hotelis in Green Category.

4- Environment Compensation was imposed from 21.12.2019 (date or issuance of office order of
UKPCB for imposing Environment Compensation to 23.05.2023 for 1249 days @ Rs 2250/day

I 92 g1 vafawiia afgfd @ go Iodiea @ fAaw 21.12.2019 W 23.05.2023 T S HA B
1249 T2 @ wafaxelia afigf o 2810250 /— SRIfT 2, R = 0 31500 /— W o T & T FA %o
2778750/ — @1 &R 27 B | Ik S0 Bedl $ GG Bl qoeld UK g0 W A o @l T aeRiff %o
31500 /— @1 BTl §Y @9y a-RIf3 B0 2778750 /— ®1 vataRefy aifdyfd @ wu # @ # 30 fa= F
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E-mail : msukpcb@yahoo.com, : 0135-2607092
- gadraa /. / (o0 W02y ' RAi®.) 7 01.2026
M/s Hotel Valley Vista,

Landour Bazar,
Mussoorie, Dist. Dehradun.

Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974
as amended and 31A of the Air (Prevention & Control of Polluimn) Act, 1981 as
amended.

eIy,

yae ¥ #10 s #R aftiawer # e anfie wo 052025 # aiRa fvfa 7 doR W Iy wERT
3 e B SN Bed S AV IEHE Ty SHaaar @ i ¥ frfa vatewi syt @ sy
P ¥gg Y g BRIl Afed FR i T o, R ww A wled g1 a9 o U fam
39 oA o T g e e 5 %

1. Hotel has consent upto 30.09.2025

2. Hotel is connected with STP for treatment of the sewage.

3. Board has imposed environment compensation of Rs 1131450/- (Total amount payable Rs
906750/- after deducting previously deposited amdunt Rs. 225000/-).

4. Unit requested for waive off the compensation amount.

gled @ Yeied 4 sriag afedl ¥ I9dE YO @ IMR R FAERER [ e d-

.1- Hotel has come in to operation on 01.04.2022

2-  Hotel has applied for Consent to Operate on 17.08.2023

3- Hotelis in Green Category. i

4- Environment Compensation was imposed from 01.04.2022 to 17.08.2023 for 503 days @ Rs
2250/day

o a1 g1 wataxoi afigfd @ @@ Sooied @ T 01.04.2022 W 17082023 7 Iaa A G
503 fo=1 @Y vafavoiia efgfe B0 1131450 /— IR 2, oM | w0 225000/~ w1 e T & T Fl %o
906750 /— @) TFRIN 27 ¢ | ¥y 99T B B YANEGT D) geM U §Y qd § o @ 7 el wo
225000 /— ! A §Y Ya¥y G-I B0 906750 /— P YRty afeyfd @ wy A @ A 30 RAv A S
S YAfdEd # | -
LLER|

/,,.tf’( '_’/p/
(€ TRAT HGHN 6P
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E-mail : msukpch@yahoo.com,

T ¥,

M/s Hotel Charlene,

Near Hotel Brentwood,

Mall Road, Kurli, Mussoorie,
Dist. Dehradun.

fd¥%:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

TRy,

YR § A0 IR &RA ftreer ¥ gRR adier o 54 /2024 # URd VR T o H
Kil2if) ‘I’Eﬂ?ﬂ ?f}GF_]'Tnﬂ:l $W‘Eﬁﬁ M/s Hotel Charlene, Mussoorie ﬁl@ ﬁﬁﬂﬁ@h@ﬁﬁ
afergfef @ e B T R4 gV I TRV syl &g HROT qawal Afed T 27.05.2005
B e of | 9a & B H oMU gRI I Weued feAid 23.06.2025 # e gN f fawg
& W9 ¥ Io1 T 8-

Hotel is operated since 18.07.2022.

Hotel has applied for Consent to Operate on 10.05.2023.

Hotel has consent upto 31.03.2025.

Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 6,66,000/- (Total amount payable Rs
6,63,750/- after deducting previously deposited amount Rs. 2,250/-).

gled gRI Bifde—19 Ay (RA1F 15.03.2020 ¥ 28.02.2022 ) P TARvM &ifogff &
feai &Y 7o R/ qEx W& @ e e T 2|
IR R 918 @ e aftae ¥ g oxrmet wra fhar T, R S9e g w0 gate Ry
B faid 10.01.2022 & R A

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

11. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

11I. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” @l

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws

- 0135-2607092
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in respect of judicial or quasi-judicial proceedings. Plxccordi'ngly, even where a hotel hats:nsi?i?lml:;: ig0
application for consent during the COVID-19 exclusion period, whlch_ amount_s to a con 1d g ; nce 5
and the filing of the application does not, by itself, legalize the operations during the pendency of such

application. . _ . 5
For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a

valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”

AT SR 7 T e T S SR R IR ST SR -
o T B RAG 31032021 TG B DR T WG T 2| eed D 18.07.2022 |
A ¥ 2
o Bed DI ol & 9% 30 08022022 B g o | 2|
o Bedl gRI FIF 10.052023 ¥ WAl R WO IR S fRear T |

o T FfeEl B AER Tl B e Bed 31 | ;
2022 ¥ f&A1% 10052023 (ﬂ‘a’qﬁ‘f%qafﬁif? al ﬁﬁ)wmwﬂ?ﬁﬁw 10.07.
i Bed Jaf T e | S| 9 D AR 3 TR
G BT JAe i ' gl & amex
Al <0 s,ae,oooajl_m ';négg I S 18072022 § 10052023 T T GaieRely

¥ B L
@l &R 37 R m:mmﬁ%ggoéﬁ ;;Tq??;?h“@% 663750 / —
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¥ar 3,

M/s Hotel Green View,
Mall Road, Gandhi Chowk,
Mussoorie, Dist. Dehradun.

(Prevention & Control of Pollution) Act, 1974 as

— Direction under section 33A of the Water
as amended.

amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981

TR,

gaRur 3 7o IS gRa it ¥ IRR el HWo 54 /2024 ¥ g fofa @ Topd |
WHW$GW$WWMIS Hotel Green View, Mussoorie ﬂ'ﬂ"{fjﬁﬁﬂﬁqﬂﬁ'\mﬂ'ﬂ
Wﬁmﬁmm@wwmﬁ@wmmm 27.05.2025
o7 e 3| 9ad @ BA § oMU g1 AT Fearae faTId 23.06.2025 ¥ ey g1 A fag

7= Y ¥ SR T &
Hotel is operated and Environment
Hotel has applied for Consent to Operate on 06.11.2023.

Hotel has consent upto 31.03.2025.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 31,86,000/- (Total amount payable Rs
27,76,500/- after deducting previously deposited amount Rs. 4,09,500/-).

eted BT Pifie—19 ARy (ReTid 15032020 ¥ 28022022 Th) HI wiaRviid iyt @

foqal ) VT | ATER Y& @1 faee e T 2
S ) 1S @ R ot & e o i foar man, R 99 g Hi0 wdted rierd

& fedid 10.01.2022 § TIRA 3M<:

“I. The order_dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021
27.04.2021, it is d:lrectcd that the period from 15.03.2020 till 28.02.2022 shall stand excluded for tht:.
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or

quasi-judicial proceedings.
I1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become

available with effect from 01.03.2022,
I1I. In cases where the limitation would have expired during the period between 15.03.2020 till

28.02.2022, notwithstanding the actual balance peri imitati ini
8.02.2 : period of limitation remaining, all persons shall ha
limitation period of 90 days from 01.03.2022. In the event the actual balance period of Iimita:ii::

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” I LR

e s e e S LU i o o ol b
1snm . v
15.03.2022 t 0 28.02.2022. ent from mandatory statutory compliances during the period from
The Hon’bl i
Lyt :h‘inp:an;z S:cl;:dv:jd?‘ order dated 10.01.2022, directed that the period from 15.03.2020 to
in respect of judicial or uasf' d(-)r-lhe purposes of limitation prescribed under general or spec.ia! laws
quasi-judicial proceedings. Accordingly, even where a hotel has submitted its

Compensation was imposed since 21. 12.2019.
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i iod, which amounts to a continuing offence
icati ing the COVID-19 exclusion period, . : s
aPE;Ilt?::‘;{‘i:;rjot;ie:;:\?z::in does not, by itself, legalize the operations during the pendency of gy,
an
e | t.
;‘:)I;li;?;ate of clarity, it deserves to be mentioned that only such hotels which were operating under a

i eriod i.e.
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”

mmﬁmaWaﬁé@ﬁwmﬁ%wwﬁwwmﬁ-

* B O R 3103201 70 A B WA T T 2| BIed oI 21122019 (@1 &
WH&{%MW&%WWTNWHI
. ﬁmmﬁwﬁaowzozaﬁmﬁ%qwmmﬁmw%l
. WW@?WWWUTMWWW@@$WWM
R A 7 21122019 % Retiw 06.41.2023 (wenfar &g amdest @t i) o v m
&
%%ﬁﬁwmmmﬁmmmiﬁexemptionclause ?ﬂ"[\;lgf
E‘iﬁli\ﬁmmmmzzmg%oa.ﬂzoz&a&w‘ﬂqvhw‘hu

B0 31,86,000 /—
, vl & %0 400500/~ w1 TR T § T GR R0 2776500/~ Y sl 2 J
9 ST YA P T U 50 ¥ Pl oty

R0 31,86.000 /~ ¥ § &
TR %60 4,00500 /— ) Ty T R SRR %0 27,76,500 / TR erfigf
& w9 ¥ R o w2
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E-mail : msukpeb@yahoo.com,

¥ ¥,

M/s Hotel Prestige,
Gandhi Chowk,
Mussoorie, Dist. Dehradun.

fa¥3:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

Ry

yHT # 0 U &Ra freReT # <R ardir wo 54/2004 A WRa Fivfa 7 emw d
3Ty eI D 343‘“37’ & JURTA BSA M/s Hotel Prestige, Mussoorie ! Tlc 4 frfa wfeeofig
&gl @ w1 YT Y §U Sa AR afgfl &g BT gane Afed i 27.05.2005
T o | I B H A0S g1 MG e T 23062025 § A0 gNT e famg
T W9 § IR T B
. Hotel is operated since 21.07.2021.

Hotel has applied for Consent to Operate on 17.10.2023.
Hotel has consent upto 30.09.2024.
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 18,40,500/- (Total amount payable Rs
14,78,250/- after deducting previously deposited amount Rs. 3,62,250/-).

Blcel g1 Bifde—19 rafey (fid 15032020 | 28022022 ) P wafaRef erfiryfef &
feast @t Torr @ 9y @ @1 e fbar T R
SE W € & e aifdyaqan | yra et wra far man, e 39& g1 Mo watea e
& feAIB 10.01.2022 & WG e

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

II. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

IIl. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01,03.2022 is greater than 90 days, that longer period shall apply.” @ Wﬁﬂ

R €8 SR o T &

In the absence of any express direction in the order dated 10.01.2022. it can not be presumed to be

extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its

e & o o

23



957

application for consent during the COVID-19 exclusion period, which amounts to a continuing offence

and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a

valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”

D FAE q Hraterd ol ¥ Suerer g & AR W PR o R -
o BTA B WAl DS Fa B wE 21072021 ¥ fy T ¥
* Ted gN RAE 17.102023 ¥ vl 2 vom IR AR Ry T 2

o IR el b FER watawia &Rl F1 o Reim 21.07.2021 F 17.102023
(weafa 2 amaea @ fifd) q@ fvar w2

98 & Y HARIR N1 yed Waa IR HifdS aafdy & exemption clause ST &
B | 918 gR Sa oY 21072021 R 17.10

2023 % B Wi afigff o 1840500 /—
IRIMT =, R B0 362250 /— w1 R

T € T G 0 1478250 /— @) TN 7 |
e STYHT JATITT BT Gefe Tt §¢ gd F Frfa waterolig aifff ©o 1840500 /— F & Sy
S T GERIRT WO 362250 /— BT T

§Q SR SRR %0 1478250 /— ataReivy sl
B &9 A PR #t arh 2

=

(ST0 TRRT HEHR EPI)

e e
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E-mail : msukpcb@yahoo.com,

mie-gRud /wEa/ (jen-163-347 fe#}4.10.2025
¥ ¥,

M/s Hotel Welcome,
Radha Bhawan Estate,
Mussoorie, Dist. Dehradun.

fd§%— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

Teed,

g 3§ 70 IS &Ra e # TR sl wo 54/2024 # WA Fofa 9 doE A
maW%a@qﬁﬁ%wm M/s Hotel Welcome, Mussoorie ﬂﬁﬁﬁﬁ"hm
aR @ o P WE TR §¢ 99 Ty gt g wRor e few fAiE 27052025
& wod & | 99T 3 B9 § A0S g ARG Tered i 26062025 § 3D gRT A fag

T &9 ¥ SO T 8-
° Hotel was having Consent to Operate upto 31.03.2021.
° Hotel has applied for subsequent consent on 22.05.2023.
° Hotel desires exemption for covid period from the calculation of violation days.
° Board has imposed environment compensation of Rs 17,59,500/- (Total amount payable Rs
17,30,250/- after deducting previously deposited amount Rs. 29,250/-).

Bled BRI Bfie—19 @l (RFid 15032020 | 28.02.2022 ) B! TRV &ifergfef &
faat @ o @ qER Y P e b T g |
S R @S 3 e aftaadr & wra wet ara A ma, R S g1 o wate e
3 f3A1$ 10.01.2022 # WRE RT

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

I1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

111. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” GRS EARK|

R4 &Y gfad fbar a1 & o

In thlii absence of any express direction in the order dated 10.01,2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the iod f

15.03.2022 t 0 28.02.2022. i % B . sl e
The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
?8.02.2022 sh_all_st.and exclud.efi fr:)r.the purposes of limitation prescribed under general or special laws
in re.spe'ct of judicial or qu.am-_]udlcml proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence

25



959

and the filing of the application does not, by itself, legalize the operations during the pendency of sych ”

application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating undera €,

valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”

YD YR q Praferd Jferal § Sudel YUl & AR W (EIER FaTd SR 8-
o T B Farer TeAR i 31032021 3 T g€ off & 6 Pifde e B ot
fTid 31.032021 T@ &1 o |
o Fcd gR fid 22052023 ¥ Wewfal 2 7 Hae fobay 1 2 |

o A P RN FAEHR R YT AT B AR FMde oAy § | 01.04.2021 W 28.022022
% feag—334 o7 exemption %@ B |

. i afiyfd & §a St @ W 01.032022 W 22052023 TF D HAH A
vl afgfd @) R 1 Wi aRd &Y w0 2250 /- Wi T B <X ¥ W0 10,08,000 /-
foba ST &1 ST SRR A A qd A o @ T oA W0 29250/~ B GETd GY A9
ST B0 978750 /— P TR &fgfit & wu H 9 # 30 A A 0 e GRREd v |
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E-mail : msukpcb@yahoo.com, : 0135-2607092

wm-g@irdd /aa./ ( en - \§3-847)9F fetid ) 102025
¥ ¥,

M/s Rama Nand Residency,
Charlivilli Road,
Mussoorie, Dist. Dehradun.

fdsa— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

HBIey,
Wﬁmﬂ@ﬂaﬁamﬁamﬁwmma/zwﬁmﬁﬁﬁvhawﬁ
el ARIGd B GTT:nﬁ ® SUNd BICdl M/s Rama Nand Residency, Mussoorie Eal ‘{ﬂf ¥ fafa
Wmﬁ@%%maﬁmmgmmﬁwaﬁﬁ%@wmwm
27052025 BT T o | IF D P § D g1 WG TeARE TG 23.062025 H IAUD GNT

fort =g 1 ©Y ¥ SoR T &
. Hotel was having Consent to Operate upto 31.03.2020 which was extended upto 31.03.2021.
D Hotel has applied for subsequent consent on 17.05.2023.
° Hotel desires exemption for covid period from the calculation of violation days.
o Board has imposed environment compensation of Rs 17,46,000/- (Total amount payable Rs

17.28.,000/- after deducting previously deposited amount Rs. 18,000/-).

Bled ERT Pifde—19 Ay (RAid 15032020 ¥ 28022022 1) B! aRof1A &figfef &
feal @) T ¥ GTeR X@S o Faed fear T 2|
I R QS D e aifdradr & wra oxre v o man, R S g A0 Hate <
@ fedid 10.01.2022 # TR 3R

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

I1I. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” CARSEARE
FRd g9 qfd foar ma & o

In th:ai af:)sence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022. ; d i : e

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
?8.02.2022 shall stand excluqcfi f(?r_the purposes of limitation prescribed under general or special laws
in respect of judicial or qU?Si-_]I.IdICIEl] proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence



961 \ 28

|

—

and the filing of the application does not, by itself, legalize the operations during the pendency of sych

application. ; . '
F?)r the sake of clarity, it deserves to be mentioned that only such h_otels which were ope]r:itmg .Und(?r a ®
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,

15.03.2020 to 28.02.2022.”

TS TS  Praterd Hfveral ¥ IudEl JUE @ AR W FIFITER AT BRI 8-
o B P HarerRl weARt RAIE 31032021 § WHG g2 o O b PMfds A B el
fe=ie 31.032021 & o
e Bied gRT faA1d 17.05.2023 # Wewfd &g §: e fobam mam 2 |
* T 3 Y WAEBR ERT IR #a@ & ATAR Pifde @™ § F 01.042021 F 28.02.2022
$ﬁaﬂ—334ﬁ71'exemptiong§mﬁffl
Ia: iR afoyfld & o Seoed @ T 01.032022 W 17.052023 Th B HA A
yataRofia effagfd @) SRR B W Bvd gU w0 2,250 /- R T @1 &R A W0 9,94,500 /—
fooar Sar 81 S o R H W @l # o o T enRiRl w0 18,000,/ — Pl BN §Y a9y
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M/s Tourist Home,
Mount View Estate, Kurli,
Mussoorie, Dist. Dehradun.

ﬂw— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

Wﬁmﬂ@ugﬁaaﬁqﬂmﬁwmﬁom/zmﬁwﬁﬁﬁvhawﬁ
maﬂma‘sagﬂhﬂzﬁwﬁm M/s Tourist Home, Mussoorie ﬁ‘ﬁﬁﬁ"ﬁt{m
e{ﬁ‘rtgﬁ’mmaﬁmaﬂﬁgqthiﬂﬂuaﬁiﬁﬁgmmmﬁﬂzﬁzmszozs
mﬁaﬁﬁ|w$ﬂﬁmﬁ§mﬁﬁawﬂaﬂﬁﬂ1$23.oezozsﬁmmﬁﬂﬁﬁ

g@ﬂﬁqﬁe‘cﬂﬁﬂ'&%‘:—

Hotel was having C

Hotel has applied for subsequent
Hotel desires exemption for covid period from the calculation of violation days.

Board has imposed environment compensation of Rs 18,31,000/- (Total amount payable Rs
17,30,250/- after deducting previously deposited amount Rs. 1,01,250/-).

10 arafdy (RFTiE 15032020 3 28022022 T) P waferot afagd @

ﬁaﬁﬁwﬁwwﬁﬁﬁmmw%}
mwaﬁé%ﬁmaﬁﬂﬂﬁwwﬁmﬁmw,
& Reid 1001.2022 H IRT SAC:

“| The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or

quasi-judicial proceedings.
[I. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become

available with effect from 01.03.2022.
1. In cases where the limitation would have expired during the period between 15.03.2020 till

28.02.2022, notwithstanding the actual balance period of limitation remainin
— : g, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance gcriod of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.”

FX3 8¢ qfa fan & o

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory com ’I' i P e

15.03.2022 t 0 28.02.2022. pliances during the period from
;fg%;l;gzglzhsa“p;famn; Sxo;::dvild; order dated 10.01.2022, directed that the period from 15.03.2020 to
in respect of judicial or qu s d‘,"'.‘he purposes of limitation prescribed under general or special laws
application for con tdq - icial proceedings. Accordingly, even where a hotel has submitted its
sent during the COVID-19 exclusion period, which amounts to a continuing offence

onsent to Operate which was valid upto 31.03.2021.
consent on 23.06.2023.
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and the filing of the application does not, by itself, legalize the operations during the pendency of such

application. - )

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a
valid consent prior to the Covid period and whose consent exemption, that to only for the period i.c.,
15.03.2020 to 28.02.2022.”

SIG FR 9 Praiferd Aol ¥ et wwat @ AR o AR ST FRAT 2
* Bled 3 Haremt weAl s 31032021 § WA g8 o S b P e B sl
f&Ti% 31.03.2021 7@ Fur ot

o Bed gN RAP 23.06.2023 & WAl *q Y e R w2

* IS P ff WAEDR ERT Ye wiaww B IR BfdS @y F | 01042021 9V 28.022022
D fag—334 few exemption E\_g" qT BT |

3. waiRoiy &g & fo Seimd @ AW 01032022 ¥ 23062023 TF B P A
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TP/ Ta / ()N~ | ¥S S fetid J4. 10.2025
¥ 4,

M/s Hotel Piknik,

Pictore Palace,
Mussoorie, Dist. Dehradun.

fa9a:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

T,

yae A 70 NS eRa aftexer § <R anfi o 542024 F ORG 07 7 Tm A
S TR B FJAIG @ S BIEel M/s Hotel Piknik, Mussoorie @1 4 # il wafavviia
SRR @ W Bl %8 B gY S vy eifgfd 8 HRoT qawi e o 27.05.2025
&1 wed of | S9 B B9 § oMU g T TR R 23.062025 H 3109 ERT A fawg
& WY § o1 T g

Hotel was having Consent to Operate which was valid upto 31.03.2021.

. Hotel has applied for subsequent consent on 11.05.2023.

. Hotel desires exemption for covid period from the calculation of violation days.

o Board has imposed environment compensation of Rs 17,34,750/- (Total amount payable Rs
17.30,250/- after deducting previously deposited amount Rs. 4,500/-).

fied BN Bifte—19 sl (RA7® 15032020 ¥ 28022022 ) 31 WIARIY & &
el &1 TORT ¥ @R @ B e s TR
I W 9 3 iR afdraad  wa wme wra far man, R S0 g1 Hio Wi
P f2id 10.01.2022 # WRe <.

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

11. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” Pl Walﬁﬁ

F93 ¢ fud fea T g

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand excluded for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
application for consent during the COVID-19 exclusion period, which amounts to a continuing offence
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and the filing of the application does not, by itself, legalize the operations during the pendency of such

application.

For the sake of clarity, it deserves to be mentioned that only suc
valid consent prior to the Covid period and whose consent exemp
15.03.2020 to 28.02.2022.”

AT TN q praferd it § guerer qET @ SR O¥ FETAR HETT BRA &
® mﬁwmmswazomﬁw-gﬁeﬁﬁﬁﬁimm?ﬁm
fesi 31.03.2021 TP qu ot |

o geel gRI RAIG 11.05.2023 ¥ ARy ¥ G AT o TN €

o ¥ 3 AR TAEHR GRT TS HiA 3 FAR Pifde FaRy § A 01.042021 W 28.022022
o feag—334 fo71 exemption%@ qT B |

Ia: wafviia &g & @ Seoad @ 3w 01.03.2022 ¥ 11052028 T & Hy A

wgfavoiiy afergfet @ oRIRT B Fefiq v g7 w0 2,250 /— R &7 B X W w0 9,83,250 /—

fomm ST 2| Sad oI § | qd # 9 P TS R W0 4500/~ PGS §Y @9
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¥ &,

M/s J.S. Inn,
Baroda Estate,
Mussoorie, Dist. Dehradun.

fd@¥g:— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

weIed,

Yol A Wi I BRa aftvdRor # <R ardier Wo 54/2024 § iRa v 9 dopd H
GTWHW$mﬁ$WWMKSJ.S.]nn,Mussoorie ﬁ@ﬁ%wﬁwﬁuaﬁqﬁ
3 IR P WE BYA &Y 9o iy afgft 8 PRor wawe Aifew faTie 27.052025 @
wof of | 9o @ B9 A Ao aer @ S 2R 30 A B AR RN g AN B S R
Y |

Prater sferEl @ AR SIS § fIE 10.00.2025 TF Al SMUBT BIE A A T € |
T G WR B AR & S A Bed @ a6 qd § aRift waiavefiy efegfd @
SFRIRT %0 30,30,750 /— 1 SR fevam e 2 | smuept (AR fdar wrar @ & o3 mfts @
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M/s Sky Touch,
The Mall Road,
Mussoorie, Dist. Dehradun.

ﬁw— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

eI,
TR & 7o S &R ARGV ¥ TRR adie o 54,/2024 F WA fAofT 7 ed A

ey MR B Cﬂ_fnﬂ @ IWIT BICA M/s Sky Touch, Mussoorie @l EEE i ffa wfeei
gRf 3 oY P Xqe B0 gy O ey eyl ¥ BRoT g Mew TG 27.05.2025
wmﬁ?m%mﬁmmmmmﬁwmwmmmm
A |
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¥

M/s Hotel Dream Palace,
Silverton Estate, Kurli,
Mussoorie, Dist. Dehradun.

ﬁﬁ?ﬁ— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

R,
WﬁﬁmW@Hgﬁamﬁwmﬁom/zmﬁmﬁaﬁ@awﬁ
e Ry B Hﬁ‘f‘a—:‘f @ 9UNIG BICA M/s Hotel Dream Palace, Mussoorie il ‘ICf ¥ farfa
Gl R @ SRY B 5T B §Y 99 iRy AR 2 FRU GaRi A frid
27052025 BT HH o | S & B9 § AU g1 I wmdeH fRAid 27.062025 H 3D gRT

fir fawg 70 ©9 ¥ OW W &
. Hotel was having Consent to Operate which was valid upto 31.03.2020 and extended upto
31.03.2021.
. Hotel has applied for subsequent consent on 18.05.2023.
Hotel desires exemption for covid period from the calculation of violation days.
e Board has imposed environment compensation of Rs 17,48,250/- (Total amount payable Rs

17.28.000/- after deducting previously deposited amount Rs. 20,250/-).

Bled NI Fifde—19 3 (Reid 15032020 W 28.02.2022 Teh) B Wiaxvlid aifgfef &
fawt @1 TOFT W AR @R @1 e TR |
I R A1S @ RS afdrae ¥ wra wewt ura fhar 7, R 39 gRT "0 wats <o
& fei® 10012022 ¥ TIRa 3T

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

11. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01,03.2022.

111. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, n(?hwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022, In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” EARIEAE

W@ﬁﬁﬁmw%ﬁi

. lhecl a('; i GKPI'BSIF; direction in the order dated 10.01.2022, it can not be presumed to be
extended to exempt new establishment from mandatory statutory compliances during the period fi

15.03.2022 t 0 28.02.2022. p g the period from
The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
28.02.2022 shall stand cxclud'cfi f(_)r.lhc purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
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application for consent during the COVID-19 exclusion period, which. amounts to a continuing offence

and the filing of the application does not, by itself, legalize the operations during the pendency of such €
application. . ,

For the sake of clarity, it deserves to be mentioned that only such hptels which were operating 'undf:r a

valid consent prior to the Covid period and whose consent exemption, that to only for the period i.c.,
15.03.2020 to 28.02.2022.”

aﬂﬁ%ﬁuﬁmamﬁuﬂﬁé@ﬁmmﬁ%mﬂwﬁwwmﬁ:—
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E-mail : msukpecb@yahoo.com, . 0135-2607092

pwie-geadd /aa/ (en-\22-B8Y7 /143 fe=1® |6.10.2025

¥ ¥,
M/s Hotel Castle View,

Landoure Bazar,
Mussoorie, Dist. Dehradun.

ﬁﬂﬂ!— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

eIy,
wﬁmv@uaﬁamﬁmmmm/zozﬁmﬁﬁﬁvﬁawﬁ
HWHW$G¥W$W@WMIS Hotel Castle View, Mussoorie Zﬁ’[{d‘ﬁﬁﬁﬂq’qﬁqﬂﬁu
eaﬁrtﬁa}anéﬂaﬁmﬁﬁgqwmﬁuﬂﬁqﬁmwwmﬁﬂﬁﬂoszm
o1 wed | 9o D F9 A 0P g1 H TE R 23062025 F AMOH ER A fag

T B Y IoR T E-

. Hotel was having Consent to Operate which was valid upto 31.03.2020 and extended upto
31.03.2021.

© Hotel has applied for subsequent consent on 15.05 2023.

. Hotel desires exemption for covid period from the calculation of violation days.

. Board has imposed environment compensation of Rs 17,43,750/- (Total amount payable Rs

17,30,250/- after deducting previously deposited amount Rs. 13,500/-).

e BT Pfe—19 ARy (ReTid 15032020 ¥ 28022022 Th) B FAaRVi afegfet
Realf @ TR | aTER W @l e fhar T E |
wmﬂé%ﬁma@wﬁwm&fmﬂﬁmw.wwmmaﬁaw
@ e 1001.2022 # TRA I

“I. The order dated 23.03.2020 is restored and in continuation of the subsequent orders dated 08.03.2021,
27.04.2021, it is directed that the period from 15.03.2020 till 28.02.2022 shall stand excluded for the
purposes of limitation as may be prescribed under any general or special laws in respect of all judicial or
quasi-judicial proceedings.

1. Consquently, the balance period of limitation remaining as on 03.10.2021, if any, shall become
available with effect from 01.03.2022.

III. In cases where the limitation would have expired during the period between 15.03.2020 till
28.02.2022, notwithstanding the actual balance period of limitation remaining, all persons shall have a
limitation period of 90 days from 01.03.2022. In the event the actual balance period of limitation

remaining with effect from 01.03.2022 is greater than 90 days, that longer period shall apply.” Al
o gQ gfad fear w2 &

In the absence of any express direction in the order dated 10.01.2022, it can not be presumed to be

extended to exempt new establishment from mandatory statutory compliances during the period from
15.03.2022 t 0 28.02.2022.

The Hon’ble Supreme Court vide order dated 10.01.2022, directed that the period from 15.03.2020 to
?8.02.2022 sh'all‘st_and exclud_eq for the purposes of limitation prescribed under general or special laws
in respect of judicial or quasi-judicial proceedings. Accordingly, even where a hotel has submitted its
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application for consent during the COVID-19 exclusion period, which amount.s to a continuing offence
and the filing of the application does not, by itself, legalize the operations during the pendency of such
application.

For the sake of clarity, it deserves to be mentioned that only such hotels which were operating under a

valid consent prior to the Covid period and whose consent exemption, that to only for the period i.e.,
15.03.2020 to 28.02.2022.”
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o e P Harer T W Refi 31032021 ¥ AT g o S 5 P Y B st
festics 31.032021 T qu o

* BICH g it 11.052023 ¥ wenfy 3q [ amiew far T 2|

* < 3 i HARBR ERT v Haw B AR FE o A ¥ 01042021 A 28.02.2022
® feau-334 o= exemption%@ A9 B |

¥ TRty afiyfl & g sewe d fRaw 01082022 A 15052023 TH B w9 #

ey afigfet @ R 31 G e gy w0 2250/ WY R A <% X w0 9,92,750 /—

far e 21 9o o A ¥ wd § o @) gl wo 13500/~ BT BRI §Y orqely

HRIRT %0 978,750/ — Y Wfawvita afiqfif @ 5w A 41 4 30 Rl § w1 wwE GRReT @)
TR

T

yfafef— Frefafa @t qearf 1@ smews srfad 3g Ma)
1. &R AT, ITRIETS YuoT R0 918, SEwIH |
2. TS B |

PR e

4,

38

4

[\



972

s ° q&Teld
— _“\"‘. LiFE TRETE YgaUl A 96
M “?%/ %__ift-:styk-: .‘iort “rn'ﬂ' w -q-qh-\ru-l- W'
\?ﬂ%’ - nvironmen ﬁf[' 3"# & 'l“ﬁ" ﬂ;'
E-mail : msukpcb@yahoo.com, : 0135-2607092

39

Tp- g/ Ta /g ey €2RY7 ‘7 103 fe=® Jg 102025

a4,
M/s Hotel Spring,
Library Road,
Mussoorie, Dist. Dehradun.

ﬁqﬂ‘.— Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974 as
amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.

e,
Wﬁmﬂﬁﬁuaﬁaa@aﬂwﬁmmﬁo&/zmﬁmﬁﬁﬁvﬁamﬁ

Jegel m P Qﬁ":ﬂﬁ P IWid ﬁ?ﬂ M/s Hotel Spring, Mussoorie EQl Tf ¥ fafa WTUﬁ'ZI
:ﬂfﬁqﬁa‘)Mﬁmﬁﬁgwmﬁﬁqﬁ%@wmmmzmnozs
ﬁﬂa’ﬁa‘f’]Gﬂﬁ%ﬁﬁmmﬁﬁamﬂﬂﬁﬂmzznmozsﬁmmﬁwﬁ@
& w9 ¥ 9o’ T 8-

Hotel was purchased on 01.08.2022.
During 01.08.2022 to 08.04.2023 renovation & refurbishment work was carried out.

Hotel was operational since 08.04.2023.
Hotel has submitted proof of sale deed as well as first invoice as a proof of its operationalization.

Hotel has applied for Consent to Operate on 23.06.2023.
Board has imposed environment compensation of Rs 12,10,500/- (Total amount payable Rs
11,09,250/- after deducting previously deposited amount Rs. 1,01,250/-).

AP TS R R 0 & I e ®R & JAIe W wiaxeli gfigfd @ gof Sees
& a9 08042023 W 23062023 & @ feadl ag wafarei afagfd @ e ot Fafa wwa
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\10’17,
M/s Valentine,
Baroda Estate, Libraray Chownk

Mussoorie, Dist. Dehradun.

Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974
as amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.
LC

yaRor 7 7o I eRa il # grRR el %o oa/zﬁzsﬁmﬁaﬁuﬁuawﬁm&nﬁaﬁ
@ FHIGH & SWIG Bled M/s Valentine, Mussoorie 1 qd # frfa waferei &‘Iﬁ‘{ﬁﬂ}MﬁW
magqWa-maﬂ:hﬁﬂ27,05.2025ﬁmﬁmwmﬁwﬁﬁﬁmmmmmﬁq

ala;a‘léamtﬁiﬁzv.os.zozsﬁﬁﬂawamﬁﬂﬁﬂﬁaﬁﬂaﬂﬁngmvﬂumﬁ@
ﬁozozswo/—ﬁmﬁamm&mﬁﬁimwmwﬁrm2025000/—6#@?3@?\11&11%1@
@ w7 3 9 A 30 R A 5 Feew ghRkad w|

, LD
S aipd oy
wew wfd

SR PR @ e T e ) o 3

1. mm@,wmﬁwm,éﬁﬁm
2 TS WiEd|



974 1

== “"& LiFE e e P

P~ N
‘\!’,. s’(d Ei;zis,rtgrllemForl "Tn“ ﬁ qﬂh’\"’l 19"
UKPCB ' - Wﬂ, ﬂlga qﬁ;, =R ﬂ_#': ?-)W

E-mail : msukpcb@yahoo.com, - 0135-2607092

mFie-gadad /v / (jon - \§3-8774/1 W)

M/s Hotel Akansha Anand plaza,
Near radha Krishna Mandir,

Mussoorie, Dist. Dehradun.

Direction under section 33A of the Water (Prevention & Control of Pollution) Act, 1974
as amended and 31A of the Air (Prevention & Control of Pollution) Act, 1981 as amended.
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1. Hotel has consent upto 30.09.2025
Hotel is connected with STP for treatment of the sewage.

3. Board hasimposed environment compensation of Rs 609750/- (Total amount payable Rs 425250/ -
after deducting previously deposited amount Rs. 184500/-).

4. Unit requested for waive off the compensation amount.

ded 3 YaRed 7 TR Aferal # Iucrer Jual & AR W FAETER JET SR 8-

1- Hotel has come in to operation on 01.11.2022
2-  Hotel has applied for Consent to Operate on 30.07.2023

3- Hotel is in Green Category.
4- Environment Compensation was imposed from 01.11.2022 to 30.07.2023 for 271 days @ Rs

2250/day
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